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LAW DEPARTMENT
NOTIFICATION
The 17th February, 2016 |
No. 1490—l-Legis-10/2014/L.—The following Act of the Odisha Legisiative Assembly -

hawng bezn assented to by the Gouenmr on the 5th February 2018 is hereby publlshed for .
general informaticn. :

ODISHA ACT 1 OF 2018
THE BIRLA GLDBAL UNWERSIT‘I’ DDISHA. AGT 2ﬂ15

AN ACT TO EST&BLISH AND INCORPORATE A SELF-FINANCED PRIVATE

" UNITARY UNIVERSITY IN THE NAME OF BIRLA GLOBAL UNIVERSITY, ODISHA
FOR PROVIDING HIGH QUALITY EDUCATION AND T0O REGULATE ITS
FUNCTION AND FOR MATTERS CONNECTED THEREWITH AND INCIDENTAL
THERETO.,

BE it enacted by the Legislature of the State of Cdisha in the Sixty-sixth Year of the -
Republic of India as follows:—

o " CHAPTER-| ..

PRELIMINARY
shorctitleand " 4, (1) This Act may be called the Bifa Giobal

cbmmenDErr!ent.

University, Odisha Act., 2015.
(2) .t shall come into force on such date as the

State Government may, by nofification, appmnt |
Definitions. 2 {1} In this Act, unless the context other-msa requires, —
(a) ‘Academic Council® means the Academic Council

of the University constituled under section 2:
(b} "AICTE” means the All India Council for Technical

Education' established wnder section 3 of the Al -
- India Council for Technical Education Act, 1987, . _ 52 of 1987,
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(&) “Annual Report” means the annual report of the -

© University referred to in s_acﬁnn.#ﬁ; :

(d) “Board of Govemors™. means -the | Board of

~ Govemors of the Univarsity constituted under’
" section 19 '

{e) *Board of Management” means the Board of
_ Managamant of the Umvarﬂty mnstltuted undar

sen:tng{]

(f) ‘Cha!rn'tan means me Ghalrman uf the Unwersﬂy '

" as referred in section 11; ¢ P

‘(g) *Chancellor” means . the Gl'uamallur of tha

_ -University, refered to in section 9;

{h) “Dean’ means the Dean of School of the Umversnty '

" refemed to in section 14;

(i) “Development fund” means the Development fund
 ofthe Unwasuty referred to'in section 43;

M " *Digtance Education Systan means the system of, -
imparting education through any -means of
information technology and communication such as .

 multimedia, broadsasting, telecasting, online over
internet, other interactive methods, &-mail, irternet,
computer, interactive  talks,. & ' kearning,
comespondence  course, seminar, . mntact'

| programmes or'a combination uf anyr two ur mnra :

o of stch means;

(k ‘Employse” means employee appointed by the
'Unwemty and includes taachers and uther staff of
the Unwarmty L ' '

(. "Endowment Fund” means Endowment Fund of the

University referred o in section 41; '

(m) “Faiculty” means a faculty of the Uriversity .

(n} “General Fund® means Genaral Fund of the

_ Univarsity referred to in section 42 '

(0} “Off- campus Centre” means a centre of the

University, . éstablished by it cuiside the main
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campus, within-the State of Ocisha operated and

maintained as its constituent unit._ haﬁng the -
‘University's complement of faciliies, faculty ang

staff;

{p) “Prescribed” means prescribed by the Statutes or

- Rufes; :

([9) “Registrar* means the Registrar of the Univera:i‘l)r
appointed under section 13; |

"} *Regulatory Body” means & Body established by

the Central Gmrarnment for laying down noms ang |

conditions for ansuing standard uf hlmer aducation

such as University Grants Commission, All Ingia
Cmnql for Technical Education and’ National

Council of Assessment ang Accreditation, Distance
Educahnn Gouncil, and other bodies established by
tha State Gnvemment or the Cen!ral Boverment for
the purpose;

() "Rules” means the Rules of thé Uﬁiversilyc

() “Scheol” means the constitvent wnit of the

University s provided in dlause {f) of section §;

{u} “Sponsoring Eody_r" means Birla Academy of At -

and Culturs registered under the indian Trust
Act,1862; o

(v} “State” means the State of Odisha;

(w) ‘State Government” means the State Govemment
of Gdisha; ‘

(%) "Statutes” means the Stat;ftas of the University:

(y) “Stuy centre’ means a centre established,

maintained or recognised -by the Universty i~ the

State for the purpose of advising; counselling or for -

2 of 1882,

rendesing any other assistance required by the

students used in the context of distanné education;
() -“Teacher* means a Professor, Associate

Professor, Assistant Professor, Leu;:turér or such



Establishiment and
incorporation.

other person as may be appmntad for lrnparhng

instruction or traimng orconducting research in the
Umvemﬂy

~ (za} “Trust’ rnaans Birta Acadamy of ﬁrt and Culiyre

Trust; _
(zb) “UGC” means the University Grants Commigsion
" psteblished under . the University  Grants
~ Commission Act, 1956; '

¢} “University’ means the Birla Global University,

Odisha, established uncer this Mt, and

(zd) “Vice-Chancellor” means the Vice-Chancellor of

- the Uriversity appoinfsd under section 12;

'CHAPTER - Il

" THE UNIVERSITY AND ITS OBJECTS
3. (1) Subject o the provisions of his Act, the State
| Gmrarnment may, by nutiﬁcahun. establish a unitary University
by the name of the Birla Global Utiversity, Odisha after the
and:_mment fund is set up by the Spqnsunng Body in
accordance with the provisions of section 41.

[2} The Sponsoring Eodyr shall, —

3 of 1956.

+ {a) provide 29.4 acres of land in the Induatnal h

Estate, Gharydaka in _mllage Guthapatna PS.-

. Chandaka , Tahasil - Bhubaneswar in the district of

Khurda which shall be the Campus of tha University,

(b assign a minimurn built up area of thirty

thousand square meters fo the University in the form
of buldings and ancifary structures, including the
'emtmg built-up area of the Trust, for administrative

i5 asmgned

| and academic purposes, which shall not be used for _
any other purpase uther tharn that for which the same-

i purmasa of bmks and joumals at least |

worth Rupoes fifteen lakhs or as per the norms of the
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Regulatory Bodies, whichever is figher in the first
year and {o invest rot tess than Rupees fifty lakhs or
as per noms of the Regulatory Bodies whichever is ~
higher, on books, Journals, computer nehmrr&ihg and
 other faciities to make ‘the library faciliies adequate
© for contemparary feaching and research within the
first three years and the existing . library books,
jbumals, Dumputar_nahmlrking and other facilities of
the Trust shall constitute part of the reqﬁiranmnt;

{dy purchase equipments, computers,
fumniture, ofher movable and imnmralile assels and
infrastructure faciliies. other than buildings referred to
in dlause (b}, worth rupees thirty takhs or as per the
norms of Regulatory Bodies, whichever is higher, and
‘give undertaking to procure within the first five years,
equlpménts. computers, furniture, other movable and
immovable assets, and infrastructure facilities 'otl'er'
than buildings, referred in-clause {b) worth not less
than rupess ona crors or as per noms of the
Reguiatory Bodies, whichever is higher and the’
existing equipments, compuiers, _ furnitura, other
movable and immovable assets and infrastructure
facilites other than buildings Shall constitute part of
the raquiremer_!t.

() give an undertaking, —
(i} to appoint al least ane Frofessor,

two Associate Professors and adequate
number of Assistant Professois or lectures
on ful time basis, al-:hg'with necessary
supporting  staff in each schﬁul of

~ dapartment or discipline of the University
prior 1o the date such school or department

or discipling is started: '

~ {ii) to take up mcurricular'actiuitiés

to foster a proper academic and heaithy



T
soci-cutyal  Envionment, s 88
samtnars debates, . quiz pmyammes and
extracurricular activities. ke games, sports;

* National Service Scheme, National Cadet
- - Corps and such other- activities for.tha'
' bm‘ﬂi'uiﬁes:ﬁmenhas-wﬂ'ﬁmmmi
- down by the Regulatory Bodies; .
(il o establish welfare programmes
for the amwm of the University; _
. {iv) to fulfi such ottér conditions
and provide such other informaticns as may
be prestribed by the Regulatc:rj.ur Bodies, from .- '
time to fime; '
| (v) that, the programmes of study -
leading to a deg'ee or a post - graduate
degree or diploma offered by the,Uniuersitjr:
shall conform 1o the relevant regulations or
~onorms of the UGC and the concemed
- F{eguiatm; Body, as amended, from time' to.
me; |
(W) that the adnnaﬂﬂn pmuedure and .
fixation of fees shall be i in accordance with the
nomns or guidelines, if any, prescribad by the
. Regulatory Eﬂﬂlaﬁ .
{vil} that the teaching staff of the '_
University -shall- have at least the minimum
_quatrﬁcatmns prescribed by the UGG ar ather
concemed Regulatory Bodies, and be pa|d
appropriate amoluments;
_ {wiii) that the University shall be apeu
._to all persons and shall nat-discriminaté on
the grounds of gender caste, creed religion,
rac;e,-.dun'lmlel and it shall not be lawil for the
University to adopt or impose 6n any person,
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any-test whatsoever of ml_igious belief or any
profession in order fo entile ‘one to” be -
appuint'ad.as a teacher of the University. or to
hotd any othar office therein or to be admitted
as ‘a student or to enjoy or exercise any
privilege thereof, and
(ix) to fulfil such other conditions and
provide such ather information as may be
prescribed by the Regulatory Bodies.
" (3) The Sponsoring - Body  after fulfilment of the -
© requirements and condiions specified in suh- seﬁmn (2} shall
make a report of compliance to the State Government within a.
maximurm pefiod of two years from the date of commencament
of this Act. ' - -

_ Provited that the State Govemment may allow extensmn
of such penud as it may deem fit on consideration of the
pmg‘eas . fulfiling  the conditions specified under '
sub-section {2} .
| (4} The State Government, if satlsﬁad after considering
ihe compliance report submitted by the Sponsoning Bedy under |
. sub-section (3), that the Sponsoring Body has complied with
© the provisions of sub-section(2), may issue notification under -
sub-section{1) to establish the University with the description of
location, jurisdiction and such other conditions as may. be

specified in this behalf, -

~ Provided that no notification shall be made unless a High
Power Commitiee constituted by the Government certifies that

the Sponsoring Body has complied with the provisions of sub-

seation (2) and that the provisions: of the' University Grants

Commission {Establishment of and Maintenance of Standards -

in Private Universities} Regulations, 2003, as amended from
time to timd, and regulation and guidalines of other regutatary
bodies have been fully comptied with by the Sponsoring Body. -

(5) On and from the date of issue of such notification, it
shali be deemed to have been established and incorporated as
a University by the name of Birla Global University, Odisha.
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(6) The notification issued undet sub-section’ (1) shall be
laid before the State Legislative for a period of fourteen days -
comprising 0@ sessian or morg than one session thersdf. |

. {7) The University shall bo a body corporate having

- perpetual succession and comman seal with powers, subject to

the provisions of this Act, fo aoqmre own and dispose of
property, and to contract and to do all things nacﬂssary for the .
purposes of this ﬁu:t, and shall sue and he suad by the sams
name. ' i

{8 Inal the suits and other legal pmaadlms by or

‘against such University, the ‘pleadings shall be slgned and

verified by the Regisirar and all processes in glch suits and

g pm{;eedmgs shall be issued to and be served on the Registrar. -

{(9) The University shall be- located at Guthapmna village, -

' P.S- Charlaka under Bhubaneswar Tahasil, in the district of

Khurda. : ?
4 The Uriversity shall be uritary, sefi-inancad and shall
not be entitied to any grantin-aid - or amy other financial
assistance from the State Govemment or gny other Body
or Cnrpuratiun owried o mmmlled b],f the State
Gwernmant o

5. The obiactwes for which the Unlversrty' is estabhshad

_ are as follows:—

. {a) fo disseminate advance knowledge by providing
academic-and research facilities in such branches of
feaming which includes Enginesring and Technology, -

~ Humanities an::l Sociél Science, Mariagement, Law'_

Medical Science and Genefics, Vocational Education

and Training, Tribal and Development Studies andin -

_ other fields as it may deem fi; '
" {by to institte Degrees, Diplomas, Charters;
| Designations; Certificates and other academic
‘distinctions on the’ basis of examination or any othar
" method of &!;raluatiun; ' '
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. {c) to offer continuing -and distance Education
programmes as per norms of the Distarice Education
~ Council of the Government of India or any other body
constituted by the State Government;
[ to collaborate with other colleges or Universities,
" research  instituions, industriad  associations,
© . - professional associations or any other organizafion, in _
| Indla or abroad; ' o
(8) to conceptualize, design and develop specific
‘educational and research 'programmes, training -
programmes, and exchange programmes  for
. -students, faculty members and others; ~
(f} to establish the following Schools of the University,
namely.— ' :
(i) School of Management; .
(i) School of Architecture and Planning;
{iiiy School - of Sodal” Scence and
Humanities; | SR
-{iv} School of Law;
{v] Schoal of Natural Sciences;
(vi) Schoal of Marine Sdences;
- {vii) School of Communication; and .
. (vili) Subject to the approval of the: State. -
Government, any other School as it may
deemfit
Provided that the existing programmes n?-qnurses'
offered by the Trust shall be integrated into the respective
schools, . _ . _
(g) to disseminate knowledge through seminars,

confgrences, - executive education .

~ pogrammes,  community -+ development

programmes, - publications, -and  training

programmes; -

- {f} to undertake programmes for the training and

development of facuity members of the

University and other institutions in Ingia or
abroad;
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{). 1o undertake collaborative rescerch with 'any -
organization in lcha or abroad;
{ii to create higher levels of intellectual ahiﬂhes
(k) to pravide consultancy to industry, qu_armnent
and Public Crganizations;

[l] to ensure that the standard of the degress, " -

"diplomas, charters, oeruﬁcates and other
 acadermic distinctions are not lower than those
lald down. by the Universily c—:ms |
- Commission’ and other Regulatury Bul:llas.
mecase may ha, _
(m) -to do all things necassary or expedient to
promgta the above ohjectives; and
| {n} to pursue -any other nhjachva as may be
| "~ approved by the State G_cmam_maﬂt

) m mﬁthﬂ - 6 Subject to f:thar provisions of this Act the Statutes or
o Rules made thereunder or any other refevant laws for the time
peing in force or such orders, regulations, guidelines and
" directions as may be issued, from tm to time, by the Central
Government, State Government of the Regulatory -Body, the -

‘University shall have the following powers, namely :—

(a) to establish Study Centers, as are in the
ﬂmnu:-n of the Universily, necessary for the
furiherance of its objects In conformity with
the provisions qu the University Grants ‘
Commission  (Estsblishment  of awd
Maintenance - of Standards in  Private
Universities) Regulations, 2003; |

'{h} to establish and'develop Schools under various.
dlsmphms as ermsaged in dame {f] of
section 5,

i) tn carry out such other’ achwhas as may I:e
necessary or feas:bla in furtherance of tha
abject of the University; '
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(d) to confer Degrass, Diplomas, Charters,
Centificaten of cther avademic distinttions and
professional désignatidrﬁ 3 envisaged under
section § in the' manner and under conditions
laic down in the Statutes; |

(e) fo institute and award fellowships, schnlarﬁhlps'

~ and prizes, in accordance with the Statutes;, -'

(f) to demand and receive such fees, bills, invoicas
and collect charges as may be fixed by the
Statutes or Rules, s the case may be;

fg) to make prq*.iisioré for extracurricular activities
for students and employees; _

{h) to make appointments of the faculty, officers

and employees of the University or Study - -

Centres; -
(i} to receive donations and gifts of any kind and to
. acquira, hold, manage, maintain and dispose-
of any movable or immovable property, and
' endowment praperties for the purpose of the
 University of a-Study Centre; |
(}) to insfitute and maintain hatis and to recognize
" places of residence. for students of the
Unwerﬂty,
iK). 1o superyise- and contrgl the residencs, Hnd to
raqulate the discipling among the students and
- all categories of employees and to lay down
& concitions of service of suth employses,
including their cods of conduct; -
{l) to create academic, administrative and support
stall end athes necessary posts;
(m) to co-operate and coltaborate with nthecr
_domestic and overseas Universites and
Ingtitutions in such a manner and for such
purposes as the Unwersuty may determine,
from time to time;



-12-

[n} tu orgamze and conduct. refreshar 0DUrses,
orentation courses, workshops, seminars and
diher peograms for teachers, developers of

. cowrse ware, evalugtors- and cofher academic

- sk, | -.
{0) to determing standards -of admission to the
" University with the approval of the Academic

. Council; _

() to make specid provigion for students
" belonging to the State of Odisha for adrmission

in anymurse of the University, '

[q} to do all such other acts or things as may be
necessary fur fu'tharance uf the nbjects of the
University; - _

it to prascnba sich  courses fnr Bachelor's
Degree. Maater’s _ Degres, Doctor of
Philosophy, Master of Philosophy, Degrees
arnd. Raseact'u and . such. other- Degre-e&
- Diplorgs,  Charters, D&ﬂﬂﬂﬂm

' Gﬂiﬁﬁtﬁﬁ

e
N

-maderials, inchdng filma; w&ﬁm tapas,
g '-wden ‘cassettes, compact DiSks, - ‘s.%aual
E  compact dlsks and other software; |

e }'i;{t} to recognize axaminations or periods of study, .
" whether in full ot in part; of ether Universities, .

T ) {5} to pmmde for ihe: prapamﬂm of mmmm_-;? .

nstitun or other plices of Higher leaming. .~

as equivalent to examinations or. periuds. of
study in the University and- to, witdraw: such
'remgnmun at any t1rne. - |

{u to raise, tolled, suhs:cnba and bolow with o
approval of the Board of Governors whathier. -
on the security or not of the property of the
University, mneyr‘rmttepmmuiwe'
University, .

) to énte o, carry out, varyu*cannﬁtmhads, '
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{w} to receive grants for donduc:ting Research and
Studies from Non-Government sources; and
(0 to do all thlngs nemsary o axpedlent to
exercise the above powers,
7. The University shall be open o il persons and shal
not discriminate on grounds of gender, race, caste, -religion, or

_domicile and it shall not be lawful for the University to adopt or

itnpase o any person, any test, whatsosver of religious beflef
of any prefession in order to entitle one to be appointed as a

teacher _thha University or to hold any other office therein or to _
~ be admitted as a student or to-enjoy or exardise any privilege
 thereof: ’

~ Providad that for the purpose of admission of student,
the University shall provide resér'i.raiiun of fifty-percentam for
the students of Odisha subject fo salisfying the ‘minimum
qualifying standard for admission tests and interviews: '
 Providad further that any seats femaining vacant due to

_non-availabilty of required percentage of siudants of Ocisha,
. those may be filled by other students with prmr permission of
the Siate Govemnment.

B. (1 The Ummrs:ty shall seek, nl:tam and retain
accreditation from the respective national or State accreditation
bodles and be subject to the regulations ar Guidelines made
thereunder, fmm time to time, relating fo private Universities.

(2) The University shall obtain prior parmission or

“recognition” from the concemed Regulatow Bodies, for

conferring graduate or post jraduste degrees and for other
pmgramm&g,. : . o

(3 As regards other programes. on fechnical
education tha relavant laws, rules, reg’ulatiuns in the matter of
cbtaining approval o recognition or maintaining stanﬂards
shall appl}f ter the: Univarsity. -

CHAPTER M}
CHANCELLOR AND OFFICERS DF THE UNIVERSITY

9. (1) The Gwernur nf Odisha shaIF be the Chancslior of .
the Ur'IWEfSIty



Officers of the -

- University. -

The {*hairman

and hiss poweds.

' namaly

o

(2) The Chancélior shell, when presert, preside at the
canwumhon of the University for oonfmmg Degrees, Diplnma
Charters, Designations and cerfificates, .

(3) The Chancellor shall have the following powers to
be exercised in accordance with the pmde&ue lzict down in the-

- Statutes, namaly:—

fa} 1o call for any paper or 1nfun'nat|m ralatm
to the affairs of the Unwemty and |
(b} on the basis of the information received by

“the Changellor, if he is 3ahsﬁad that any order,

prg-:;eadmg o deusmn taken by any amhmty of the .

" University is ot in conformity with the Act, Statutes or

Rules, hamay give such admetothectwmﬁnasha -

may deem fit in the interest of the University and -
basing on such advice.of-the Chancetior, the Chaiman-
shall take a dammm whlch shall be mrrpdied with by dl
 concermed. : .
10. The following shall be the offcers: of the- University

. {a) The Chairman; -

" {6} The Vice-Chancelor:
(c) The Registrar, '
(d) The Deans'nf Schools;

(@) The Cu‘!rullar of Finance; -
~ [NThe Gmtroller of Exammtiuns and

' {g) Such other officers as may be deciared by

. the Statutes to be fficers of the University.

1. (1) The 'Ghairman' oftheTmst-malI'hetMChaim'ran o

of ihe Unw&rﬁill‘ylr : :
(2) The Chairman during his absenoe may, by order in

‘writing, designatd any other persor from amang 'the Board of
. Gavernors to act as the Chaiman of the Unn.ﬂaf*a.ll'guf+ for such _

period and for such functions and responsibilities as he may

_specify in that order, who may be called the Designated

Chairman.
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(3) Cheirman or the Designated Chairman referred to
in sub-section (2) shall preside at the meeting of the Board of
Governors and the Chairman shall, when the Chancellor is not
present, preside . at the- convocation of the . University for
conferring Degrees, Diplomas, Designations or Certificates.

{4) The Chairman shall have the following -powers,

() to call for any information or record;
{b} to appoint and remove the Vice-Chancellor in
consultation with the Board of Governors; and
{c) Such other puﬁers as may be conferred on him
" by the Act or the Statutes made thereunder.
(5) The Designgted Chairman shall . perform afl .
functions and exercise all powers, specifically delegated to him
inwriting by the Chairman. S

- 12 (1) The Vice-Chancellor shall be appointed by the

Chaiman with the approval of. the Board of Governors and
shall held office for a terni of three years and after expiration
of the term, he shall be eligible for re-appointment for annmer’

- term, not exceeding three years.

- (2) The Vice-Chancellor shall be the Chief executive .
and academic officer of the Univarsity, who shall exerdse -
gensral supervision and control- over the affairs of the .
University and give effect to the decisions ‘of the authorities of
the university. ' '

(3) If in"the opifiion of the Vice-Chancallor it is
n'ecessary.tu taka immediate action on any matter for which
powers are confarred on afy other authority by or under this -
Act, he may {ake such action as he deems necessary and shall

. & the earliest opportunity thereafter- report his action to such

officers or autherity as would beve in the ordinary courss deal
with the matier: _ - _
Provided that, if in the opinion of the concerned
authority such action shouid not have been taken by the Viee-
Changellor, then such case shall be referred to the Chairman,

-whose& decision thereon shall be final:
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Provded further that where any such action taken by

e Wice-Chancellor aftects' any person in the serdce of the

University, such person shall be entitled to prefer, within three
'mﬂnlhs from the date on which such action is commuricated to
him, an ‘appeal to-the Board of Governors ant the Board of
Govemors may conflrm or modify or reverse the action taken
by the Vice- Chancellor. ' :
{#) ¥ n e opinion of 1he. Vics-Crancellor, any
dacision of any autherity of the University is outside the powers

~ conferred by this Act;, Statutes or is likely o be prejudicial to
. i inierest of e University, he shall reguest, the concervet

authority o revise its decision within seven- days from the date
of his decision and in case the authority refuses to revise such

ciocision whelly "or. partly of fails 1o take any decision withn -
© seven days, then such matter shall be referred to the Ch_drmén

and his dacision thereon shall be final.

(& The Vice-Ghancellor shal exercise ‘such other
powers and perform such other duties as may be pfesmbed byr '
the Statutes or.the Rules. L

® . The Vica-Chancsfior shall presade at the

' mmri:-tiun_ of the Upiverglty in the_ absence of both the
_Chancellor and the Chairman, for confeming Degress,

Diplomas, Charters, Designations or Ceriificates.

{7) The Chairman is empowered to remove the Vice-
Chancellor after due enquiry and it shall be open to the
Chairman to suspend the Vice- Chanceilor dunngx tha said -
enquiry depending upon the seriousness of the charges.

© 13. (1) The appointrment of the Registrar shall be made by

the Chairman in such manner a5 may be prescribed. _
(2) All contracts shall be signed and all documents and
records shall beiaUthan_iicated by the Ragistrar on behalf of the
Llnwersﬂ}r
~ {3) The Registrar shall exermse such uthar POWErs and )
perform such other functions as may be prescribed or as may
ba raquired, from tirme to time, by the Board of Govemors.
(4) The Registrar shall be responsible for the due
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custody of the records and the mmrriﬁ_-n seal of the University

" and shall be bound to place before the Chairman, the Vice-

Eﬁémellur of any other authority, all such ihformatiun and

| dd@ments,_ as may ‘e neuaésary. for trarrséctidnl of their
. business. ' ' '

14. Doans of Schools shall be appointed by the Vice-
Chancallor in such manner and shall exercise such powars and.
parform such duties as may be prescribed. '

15. The Controlier of Finance shall be appoinied by the

- Board of Governors in such manner and shall exercise such

powers and performs such functions as may be preseribed.
16. The Comptroller of Examinations shall be appainted by

the Vice-Chancellor in such manner and shall emrcjs_é such

powers and perform such functions as may be prescribed.
17. The manner of appointment, terms and 'mndit_iuns of
service, and powers, duties and functions of other officers of

- the Linivérsity, shall be.such, as may be prescribed.

Authorities of the
Universlty,

The Board of
Governors and e
powvers.

CHAPTER IV
AUTHORITIES OF THE UNWERSITY
18. The following shall be tha authorities of the university,

namely; —

' (a} the Board of Governors;

(b} the Board of Management, '

{c) the Academic Council;

. {d) the Finance Committes; and .

{e) such other authorities as may be dedlared by

the Statutes to be the .authoriies of the
university.

19. (1} The Board of Govemors shall consist of the
following members  namely ;. — '
(a} the Chairman;
(b) the Vice-Chancellor,
(c) thres representativas of the Trust nominated
. bythe Chalrman of the Trust; .
{d} The Secretary to Government of Odisha,
Higher Education Department and Secretary
o Government of Odisha, Employment and
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Techric# Education and Tran‘urg Depariment
who shall be the ex-officio' members; _
(€} two academicians out’ of whom one to- be
nominated by the sponsoring body and another
to be nominated by the State Govarnment; '
(7} two Deans of the University by rotation, io be .
_nominated by the Vice-Chancellor;
_ f,g} the Registrar of the University who shaII be the
Member Secretary; and _
(h) three members of the Odisha Legislative
Assembly to be nomingted by the Speaker in
constltation with the Leader of the House and
Leader of Opposition.
_ (2) The Chairman shall ba the Chairman of the Baard
- of Gwemnra '
. (3} The Registrar shall be the ex-officio Sacretary of
the Board of Governors. :
_ (4) The Board of Gmremnrs shall be the pnnupal
exocutive body and prindipal goveming hady of the Unmersﬂ:g :
and shail have the following powers, namely: —
[a] to lay down pollues to be pursuad by 1ha .
- University;
[b} {0 roview dacisions of oiher au’thunhes nf the'
University, if they are not in conformity withthe
. - provisions ef this Act, or the Statutes or the
. Rules; - o | |
(c) to make new or additional Statutes and Rules
or amend or repeal the Statutes .and Rules
with the approval of the Stafe Government,
{ﬁ‘j mawmmebudgetandamualremﬁai_
- the University,
{e) toappeint the Auditors of the University,
(f) to take decision about voluntary winding up of
the University with the approval of the, State
Gmernment -
'{g} ‘to approve proposals for sublmssmn to the
State Government; and .
(1) to teke such decisions and steps s are found '
desirable for effactively . carrymg -:-ut “the
ﬂbiects of the Universiy,
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{5} The Board of Governors shall meet at least twice
in-a calendar year at such time and at such plane as_the
Chairman thinks fit,

{ﬁ} Save as otherwisa pr:mdad in_ this seclion, the
terms of nominated n‘nembars of the Board of Gowrnu*s shall -

: "' be three years from the date of such nomination.
The Board of 20. {1} The Board of Management shall consist of ; —

Manzgement. - . {a} the Vice-Chancellor who shall be the ex-
“officie Chairman;

(b) two ‘members of the Board of
Govemors, nnminaifa_d by the
: Spdnsming-Body, g .
{c} two distinguishéd academicians
- nominated by the Sponsering Body,
(d) one distinguished professional from the
- Industry, nominated by the Chairman of
the Trust;
{a} two former Vice- Ghanoeltors from
any other Unwersity _
{f one facult:-,r member from amongst :
Professors and Associate Professors,
nominated by the Vice- Chanceflor;
and , . -
(@) the Registrar who shall be the
ex-officia Secretary, . '
~ {2) The powers and functions or the Board of
Management shall be such, as n‘iay be presciibed.
' (3) The term of office of the members, other
" than the ex-officio members shall be three yoars.

';;T“ﬁ[;ﬁadami:  21.(1) The Académic Council shall consist of, —
' {a} the Vice-Chanceller who shall be the ex-
ofﬁun Chairman;
[b} the Registrar whu shall be the ax-ufﬁno
Secratary,

{c) threa Daans of the Unbversity by rotation, to
" be nominated by the Vice- Chancelior;
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{d) one ‘senior Professor of the University by
 rotation to_be. nominated by the Vice -
Chancéllor; and
[e-] such other members as mslyr be prescr!had

. {2) The Academic Council shall be the principal
anadamhmmtmunwsttgmmau,memmm
provisions of this Act, the Statutes and the Rules, co-ordinate
and exercise general supervision oyer the academic policias of
the University and. shall exercise such other powers and

“porform such other funictions &s may be prescribed,

-{3) The term of offica of the members other than.the

- ex officio members shall be three years.

2. {1} Ths Firance committee shall consist of, — o
(a) the 1|n.*’u::ta-{lham:.w@lIur whn shall be the ex- - -
-+ officio Chairmam; ~ .
() the Reglatrar whu shall be the ex—aﬂiuu :
Secretary;
{c} the Controller of Finance; and
{d) Such other members as may be presciibed.
" (2) The Finance. Committes shall be the principel
financial body of the University to take care of financial matters
and shall, subject to the provisions of this Act, Statutes and
Rules, co-ordinate and exercise genaral supervision over the
financial matters of the University and shal! exercise such other
powers and perform such other - functions - s may be
prescribed. '
(3} The term of office of the members other than the
ex-officio members shall be three years. _
23. The constitufion, . powers and funl:tlms of uthar :
autl'mnues of tna University shall be such. a_s may ba
prescribed.
2AMo act or proceeting of any au‘thnrfrj t-f’ma Umwm'fj :
shall be invalid merely by reason of the axistence of any
vacancy or defect in tl;nelmnstituﬁm of the authority.
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" CHAPTER-V
STATUTES AND RULES

~ 25,5ubject to the provisions of this Act., the Statutes may
provide for aii or any of the following matters, namely | —

(a} the consitution, powers and.functions of the
authorities. and other bodies of the
University not specified in the Act;, as may

ke mnstrttfted from time .fo tme, and o
creation  of new aummhes of the

Unwerswy"

(b} the operation of the Endarwment Fund, the

‘General Fund and the Development Fumd;

{t) the terms and conditions of appointment of
the Vice-Chancellor, the Registrar and the
Finance Officer and their" powers and
functions,

(@) the mode of recruitment and the conditions
of service of other officers, feachers and
emplovees uf_-the University;

{g) the procedure for resoling disputes
batween the Univeré.ilyr and its officers,
faculty members, empioyees and students;

{f) the creation, aboliion or restruchuring of -
departments and faculties; '

fo) the manner of co-operation with uther
Universities  or  institutions  of higher
iearming;

(h) the procedure ﬂ:r mnfermant of honorary .
dggraes. ' '

(i} the pmﬁsinns regarding grant of free ships

and scholarships; .
i) the number oF seats in different courses of
studies and the procedure of admission of
students to such courses: .
(K} the fee chargeable from stucdents for various
courses of studies;
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Rl the mstltuhnn of fﬂllmshlps, schda'sl'lips '

studentshlps. free ships, medals and
prizes;

(m} the procedure for éreation and abcﬂrhm of -

. . posts; and :
S {n] an]ru’d'iarmatterswhmmaybaprascﬂﬁd
26, (1) The First Statutes shall be made by the Board of
Governors, and shall be submitted to the State Government for

its approval, which may, within three montns from the'date of

receipt of the Stamtes gwer its_approval with of mthnui
modifications. '
(2) Where the Stata Government fails to take any

" decision with respect to the approval of the Statutes vnthin the

period 5pec|ﬁed in sub-section 1) it shall be deernad t(:- have
bean approved by the State Government.

27. The Board of Governors may, with the prior-approval of -
e State Government, make new or additional Statutes o .

amend or repeal the Statutes.

28. Subject 1o the provisians of this Act., the es: may.

provide for ali or any of the fnlluwlr_lg matters, namely: —

- fa) the admission of students io the University
“and their enroiment and continuance as . -

such, - :
{b) the-courses of study to be laid down for all

. " Degrees, Diplomas, Certificates, Charters’ :

_a_nd ather academic distinctions of the
Uriversity; '

" {0} the award of Degrees, Diplomas, Certiicates

and other academic distinctions of the
.+ Uriversity; A
© {d} the ax:munﬂng policy and financial
procedure,
' {e) the conditions of the award of fallumps

snhularshlp& atudantships, medals and

- prizes;
(b the conduct of examinations and ‘the

conditions and mode of appointment and

./_1_\.
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dutias nf' examining bodies, Examiners,
lnvigilators, tabulators and moderators;
{g] the fee to be charged for examinations for
 Degrees, Diplomas, Ceriifcaes and other
scademic distinctions of the Univérsity
including the revision thereof;
{h) the revision of fees; _
{iy thealteration of number of seats in different
~ courses and Programs;
(i) the conditions of resldence of the students
at the University;
{}) lhe maintenance of dasup!ine amu-ng ﬂle |
students of the University; and
{2y oiher metters not specfically provided
in the Staiutes. ] _
29,(1) The Rules shall be made by the Board of Govemars

and the Rules so made shall be submitied to the Stats

Government for its approval, ‘which may, within two months _'
from the date of receipt of the Rules, give its approval with or

 without modification.

{2) Where the State Government- fails 1o take -Hﬁi’ .
decision with-respect to the approval of the Rules within the
period specified in sub- section (1), it shall be deemed to have

been approved by the '_Sta'te Government.

30, The Board of Governors may, with the prior approvgl
of the State Guvemment make new or additional Rules or
amend or repdal the Rules

1. (1) The admission procedure shl be in accordance
with the norms and guidelines prescribad by the UG.C or other
Raguiawr}.r' Bodies, as the case may be, depending on the
gourse in which students seek admission.

(2) In absence of the norms and guidelines under sub- -

mmm {1, e adn‘rrssmn in fne University shall be matde

strlctlyunthe hasusufment
(3} Merit for admission in. the University may be

: _determmad on the basis of marks or gradé oblained in the
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qualifying examination and achievements in co-curricular and
extra-curricular activities, and on the basis of marks or grade
obtained in e enirance fest conducied at Siate level either by . -
an association of the Universities candu::tlng similar courges or

by any agency of the- State.-
32, (1) The Unlwersat\_.r may, from time to time, prepare ifs
fees structure in aomrdame with the norms and gquidstines

-__presmbed by the U G C and ather F{egutatory Bodies.

depanding. on “the course in which the students ﬁeak
admission, o '

~ {2) The University shail net -::harga any fees, by whatever
name called, uther than that for which it is entilect under the

provisions of sub- section (1),

(3).The University shall -implement a Scheme

frared by thé State Govemnment for providing

concession in’ fees payable to the University by the

- stydents belonging to Scheduled Castes, Scheduled

Tribes Community, Secially and Edu-':.atiuc;nvnenl'lj.ur Backward
Classes not belnnglng te creamy layer and economically
weaker sechons, women from the state ‘'of Odisha.

Exp!anatfnn — For the purpose of the section 1he

- gxpression “E-:;onur_mca‘ny weaker saction” maans
_siui:lents whose parent's total annual income does not
" axceed rupees one lakh twenty thousand or-such higher

amount as. the State Guvemment 'may_detenni'ne. by -

order, frer time to time,

" CHAPTER VI
- MISCELLANEOUS

" 33, (1) Every employes shall be appointed under a wiiten

_ contract, which shall be ket in the University and a Sopy of

which shall be fumished to the emiployee concemed.
(2) Discipinary action against the students -ar
amployees shall be governed by the proaedure as may be

- prescribed.

3. Every employee or student of the Uriversity shall, ;
notwithstanding anything contained in this' Act,, Have a right to
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appeal, within such time as may be prasbribed, to the Board of

* Management against the decision of ény officer or authority of
" the University and thereupon the Board of Managemient may
confirm, modify or change the decision appealed against.

35. The Uriversity shall constitite for the benefit of its
employees such provident fund”or pension fund and provide

-such insurance scheme as it may desm fit in such manner and

~ subject to such conditions as may be prescribed.

DHaputes g5 to
eonskitulion of
Univarsity authorities
and hodes_

Constituion of
Committsas,

" Filling of casual -
vacancies.

Protestion of
action taken In
good faih.

Transitional
- provisiens,

36. If any question arises as to whether any p;a_srsun hias
been duly electad or appointed- as, or is entitied to be &

- member of any authority or other body of the University, the

matter shall be referred to the .Chairman whose decision
theraon shall be final. _ .

37. Any authority of the University referred to in section18
may constitute a committee for it, consisting of such members
and having such powers as may be antrusted by it. |
© . 38. Any.vacancy arising by reason of death, resignation
or otherwise among the members of any of the authority of
the University, other than the ex- officio members shall be
filled up as soon as may be convanient by the same
member and the member se appointed -shall hold office for
the unexpired portion of the term of the predecessor in

. office.

39. (1) No suit or other legal proceedings shall lie
against any officer. or other amployee of the' University for
anything, which is done in good faith or intended to be done

in pursuance of the provisions of this Act.; the Statutes or

the Rules. _ :
{2) Nothing in sub-section {1) shall be a bar for filing
suits, proseculions ar other legal proceedings for anything
dane in contravention of the provisions of this Act and the
Rules or-Statiste made thereunder and any other faw for the
time being in force. . S

40, Notwithstanding anything contained in this Act and
the Stalutes, - -
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(3} the first Vice-Chancellor shall be appointed
| bythe Chaiman.and the. said officsr shall
~ hold office for a term of three years; .
(b} the fist Registrar and the first Cantroller of
" Finance shall be appointed by the
cmrwanum shall hold office for a tem’
of three years; .
(c) the first Board of Gmernors shali hold-
- office for a term not excaeding three
©years, and .
* {d). the first Board of Managemem the ﬁrst
Finance Cr::-mmmae and the first Academic:
Council shall be constitted by the
~ Chaimman for a term of three years. |
Endowment Fund. . 41,{1) The Spunsdﬁng Body shall establish an
' Endowment Fund of Rupees twanty- fiva Crores, |
(2) The amourt of Endowment Fund shall be
invested and kept invested, untn the dssoluﬂon uf the
Unwarsity in long term secuntias ' :
~ "{3) The University may transfer any amount from the
Goneral Fund o tha Development Fund 1o the Erdowment
Fud. . _ . -
{4 Excepting inthe dissolution of the University, o
maney can be transfemed from the Endowment Fund under
any other circumstances for purposes uiher than that of the
: University, : :
(3) Out of the tnmmes received from. the Endﬂwrnant
Fund, an amount not exceeding seventy five percentum shatl
- be used for the purposes of development works of the
University and the remaining twenly five percentlm shell "be
reinvested in the Endowment Fund.

GenerslFund. . - 42, (1) The University shall establish 2 Genersl Fund to. - -

hich the following amounk shall be credited, namely: -—
- (a)all feas which may be charged by the University,
. (b all sums received from any other source; -
(¢ #li contribuions mate by e spohsoring Body;.
and
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all contributions or donations made in_ this behalf
by any othe person or Body , which are not
prohibited by any law for the time being in force.

(2} The amount credited to the General Fund shall be
apphed to meet the following payments, namely. —

(g}

the repayment of debts including interest -
charges thereto incurred by the University for
the purposes of this Act and the Statutas and-
the Rules made thereunder.

(b). upkeeping of the assats of the University;
(c} the payment of the cost of audit of the fund

. created under this section and section 43;

{d) meeting the expenses of any suit or proceedings

to which the University is a parly;

{8) the payment of salaries and allowances of e

officars and employees of the University,

- "membars of the teaching and research staff,

and - pa:._rnient_ of any Provident. Fund _

contributions, gratuity and other benefits to . -
any such' nﬁiuer;s', employees, members of
the teaching and research staff;

. {f) the payment- of travelling and other

allowances of the members of the Board of -
Governors, the Board of Management,
Academic Council, and other authoritiés so

~ declared under the Statutes of the University

u

and of the members of any Committes or

Board appointed by any of the authorities of -
" the University in pursuance of any provisions

of this Act, or the Statutes, or the Rules

. made thereunder,

the paymant of felldwships, fregships.

* Scholarships, assistantships and  other -

awards to students, research asscciates or
frainesas eligible for such awards under the
Statutes or Rules ﬂf the University;
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it} the payment of any expenses incurred by the

University in"carrying out the provisions of
this Act, and the Statutes or the Rules;

{l] the payment of cost of capital, not em-aedmg :

the prevailing bank rate of intarest, incurred
by the Spunsunng Body for setting up the
University and the investments made

. thereof,

0y

the payment of charges and expenditure.
relating to the ourﬁuttamy work undertahen
by the Unwers1t5r in pursuance of the

provisions of this Act., and the Statutes-and

the Rules; and

. (9the payment of any olher oxpenses inb'ludllng a

management fee payabie to any organization o

‘charged with the resporsibility of managing

the University on behalf of the Sponsoring
Body, as approved by the Board of -
Management o be an axpanse fc-r the
purposes of the Unwersﬂy

Prmrided that no experujlture shall I:ua incurred by the -
Univarsity in excass of the fimits for total recurring expenditure
ard totai non-recuming -eipenditure for the year gs may be
fixed, by the- Board of Management without  the. previous
approval of the Board of Management.

Provided further that the General Fund shall be applied
fo the cbjects specified under His sub-section with the prior
a;iprwai of the Board of Managament of the Univérsity.

43, (1) The University shall glso establish a Development
Fund .to which the -following amount shall. be credited,
ramely; — o -. '
(a) development fees which may be charged from

students,

© i) alf sums received frqlfl any other smme for the

purposes of the development of the University; -
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(9). any coniributions made by the' Sponsoring
(d) all contibutions or donations made in this
 behalf by any.other person or Body which are -
ot prohibited by any law for the tlrne bemg in
feree and

(&) subject to fhe provisions of e_ub-eeetien' {8) of

- . section 41, incomes received from the
Endewment Fund.” ' _

{2} The amount credited to the Develepment Fund, frem |

time to time, shall be utilized for the development of the
University, ' . .
44, The Funds established under sections 41, 42 and 43

- sghall, subject to genera! supenvision and control of the Board of -

Governors, be reguliated and rneinteined in eueh Mmanner, as

~may be prescribed.

45.(1) -The Annual Report of the Unw'esreltz..r shall be
prepared linder the direction of the Board of Management and

" shall be submitted fo the Board of Governors for its approval.

{2) The Board of Governors shall consider.the Annual

‘Report in its meeting and may approve the same with or
“without modification. .

(33 A copy.of the Annual Report duly approved by the
Board of Governors shall be sent to the Chancellor and to the
State Government on or before the 31st: Dacember following

-closure of the financial year on the 31st March each year. The

annual report shall be laid in Heum of Ddiehe Legislative
Assembly.

46.(1) The annual aeeeunte and Balanca Sheet ef the
University shall be prepared under the direction of the Board ef'
managamant and alt funds accruing 0 or received by the
University frem,whetevef source and all amount disbursed or
paid shall be entered in the accounts maintained by the
Liniversity. : :
{2} The ennueli accourt of the Unwerelty eheII be

 audited every year b:,r a Charted Accountant, who is mernber of .
the Institute of Charted Accountant of India. -
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(3) A copy of the annual accounts and the Balance -

. Sheet together with the audit re-;:-urt shall be sut:-mttted to the
.-Board of Gwernm*s on-or befora the J1st Denanber follcmng

cln-sura of the financial year on the 31st March every year.
{4)- The annual accounts, the Balance Shaet and the
audit repert shall be placed before the Board of Gm_:rnm at

 its mesling for consideration and appraval and the Board of -
. Governors shall forward the same to the Chancellor and-to the
State Govemment on or bafora the 315t December ach year..

"{5) In-the event of any observation refating o

- - deficiencies in finencidl management in the Report of the
Chartered Accountant, the State Government ‘may -issue

" directions fo the University, and such drections shall be -

Mode of proofof *
lhiu‘arsil;q_r Remrd

Dissolution of
University.

'bmdmg on the University.

47, A copy of any recelipt, applk:atiun nitice, ormr
proceeding or resaiution of any autht:lrlt1|r or committee of the
University or other documents in-possession of the University
or any entry in eny register duly maintained by the University, i
certified by the Registrar, shall be received as prima faaa
evidence of such receipt, applicahm netice, order, proceeding, .
resolution or document or the existence of eniry in the register
and shall be admitied as evidence of the matters and
tansaction therein racorded where the original theréof would, i
produced, hava haen admissible in mridame

48. {1] If the Sponsoring Bnd;-,r proposes dissalution of the

" Linivarsity in accordance with the law goveming its constitution

o mmrpnratic:n it shall give at least three months nuﬂm in -
writing tor the State Governmant. '
@ On idenfification of mismansgement, mat

_administration, indiscipline, failure in the accomplishment of

the objects of the University and aconomic hardships in the.
management  systeme of tha University, the State
Government shall,. subject to and in accordance with
relevant Iaw_.-.r. if any, for the time being in force, issue .
directions to the sponsoring body of the Uriversity and if the
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dlrection are not followed within' such ime as may be
prescribed, the right to take decision,_forldssutution-up of
the University shafl vest in the State Government.

" {3) The manner of dissolution of the University shall

" be such, as may be prescribed by the State Government in

Expenditure of the
Univergity during
. dissolulion.

. necassary:

ihe behalf. | |
[CIN] the State Government congiders it necessary

to suspend the Board of Management, it shall by

notification published - in e Official Gazette, order
suspension of the Board of Management and shall make

“suth amangements in consultatior, -with the Sponscring

Body for the administration of the business of the University

- fill the compietion of imvestigation as # may consider -

Provided that no such action shall be intiated

* without affording a reasonable opportunity to show cause to

the Sponsoring Body.

| (5 COn rec:ei'pt of ¢ nolice referred toin sub:s'actiun'
(1}, or on a decision to dissolve under sub-section {2), the -
State Government sha, in consultation with 'the All India
Council for Technical Education, University Grants

‘Commission and other concerned Regulatory Bodies "of

Central or State Government, make such arrangements for
administration of the University from the proposed date of
dissolution of the University unfil the last batch of students:
in regutar courses of studies of the University complete their
courses of studies in such manner as may be prescribed.

491y The expenditure for administraion of ihe
University durng the taken over perind of its manageinent :
under section 48 shall be met out of the Endowment Fund,
the General Fund or the Development Fund. |

(2)-1f the fund referred to in_sub-section (1) are not
sufficient to' meet the expenditures of the University during |
the taken over period of its management, such expenditure
may be met by disposing of the properties or assets of the
University by the State Governmen.
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E:mmﬂr% o 80. (1) W any difuty anses in giving effect 1o thé.
S  provisions of this Act, the State Govemment may, by order,
~ make such provisions, not incorisistent with the provisions of
 this Act, as appear to it to ba necassary or axpadlent, for .
. ramwng the difficulty :
Provided that no , such urder shall be made after the
 expiry of a period of wo years from the date of commencement
ofthishct. . ' |
{2) E‘IIEI]F order made under sub-sectmn {1} shall, as
s00n as may be, ‘after it is made, ‘be laid before the State -

By Order of the Governor

BIBHU PRASAD-ROUTRAY -
Principal Secretary to Government

aned anﬁ puhhsherj by ther Direcior, Printing, Sta*mnew and Publication, Odisha, Cuﬂ.ach-m
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